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STATE OF TAMIL NADU
Thrcush ihe Chiel Secrelary. Covcrmcnt ollamil Nadu Sece$ry
Chemai-6 and othe6 Res.ondcnt

ACI'ION'I'A(!]N IIIIPORT FII,ED BY TIIE 5II] RESIONDDN'I'

I, Dr Alby John va.ghese S/o.John Varshese ased aboul 3l yeare workiig as

Disftict Collector Tnulallurdo hcrby soleonlt ailm lnd snrceEly stale as lollows.

1. I M the 51r'respondenr heEin and s such I am well ac,tmi.red wi$ fie lacls and

ciEumshnces ofthe case fion the Ecords available wilh ihis oficc.I am filing $h aclion

uken repofl pusuanl ro dris Hon ble Tibunal direcrion dared 22 02.2022 in o  N..133 or'

2421(SZ)

2. The Hon'ble Nalional Crccn lribnnal in ils ordere dared.22.02.2022 diiecred rhll

(a) 'T!eDistricrCollectorh6notundenaken any inspection eitherbyhimsclforby

aDRO lcvel offcer instcad he had onlycalLed lbr rhe laresr.epon ftomTahsiLdaraod

ve fied the sanre and then endomed the repot and filed inthe lomola. independent

rcpot beloE this T bunal When we wanted the Epon to be filed Esadin8 the

encroachoenl ihe builer Tone on lhe bais olthe original revenue recordsi the repon

.frh.D+ri.rColecioris\llefrih.urii'lhxiak.sl,.wsrhaidreD{riciC.lle.ror



has nor propenv undersrood thc purpon oIthe order pa$ed b' thh lribunal and the

nalure ol rcpo 10befiled.1heDisrictCollcctor*asllsonorcxpeclcdtodePulcanv

pe^on othcr than the olllcer spccilled ii the oider ic 
' 

ln lhe rankofDisrict Rcvenuc

(b) h is obseded ion ihe Eport sDbmnkd bv Ihe sraid Polluion Control Board

,t* -t *q** in,p"o.n ** 
"onducted 

on 120l2022 bv lhejoint comdinee and

one of tho member h Tahsildlr. Poonanrallee and thc I'int Comilloe nscllhas not

nled thc Lepod s dnecrcd Even inthercpo subminedbvthe Stdtc Pollution conml

lloard. il is not clear as ro vhdher the buffer zone was fixed to asceriain whether

therc Ras an, cncoachmcnl into rhc buffer zone on the basis oldt oricnrd relenne

(c) The DislrioL Collcctor himscllor tlre Districl Rcvenuc Oilicer h exFccted to

in"p""t lr.. ** u"a *'ilv 
'rtt 'i!er 

boundarv and lhc huffer zone on rhe basis otrhc

o,iein"l .e*te ..o'a' a"a rh"D filc a lunher rePon !s dneded bv the Tribunal so

as to enable thG Tribunal ro come to a coftct conclusion as lo *hethertherc was anv

encroachment nno wltor bodv / buffer zone or not '

l. It is submiltcd that in oder to conrplv with or']er orHon blc Tibunal Coln daled

;2.02.2022 made h OA 183 ol2o21 (SZ)' I have dnccted rhe Disticr Rclenue Oficer

tiruvattur to inspecr rhe reterant area an'] veLil' the river boundary and buifer ane on the

bmis oforisinal Frenue records and lhen nle a lnnhcr €po as directed bv $e tribunlland

4 Accodinelv lhe Dhficl Rcvenue Officer has made inspecrioo of rhc ares and

subnnkd i.speclion repo dated' 2l'(]l2022 the DRO shicd in her inspection report as

"h Tnulollur DGricl. Poonamallec Tahk' No'92' Noonrbal Villase was an lnanr

Villaee in crstwhile SaidapetT'luk iD Chcngalpallu Dhtricr"fhh Villace was hkcn
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overb, thecovemtrent underTamilnadu Esrare (Abollrion and conle^ion into

R otMri) Acr 1948 on 01,05,1961. lhis villaCc was un{urycycd uplo ihc rcar l9?l

due lo some liigalions. Subsequently thh villagc was suryeyed underlhe provGions

olTamilnad; Levy olRyotwari Assessnent.lFrec hold lands Acr 1972 ( cr ll ol

1973). Priorto resufley Ihe accounts mainrained by the Zinindlrs qerc conrinucd to

be mainrained.I. the acl irsellit wxs incoQomred ihat this village was un sudeyed

md no sune, numbore have bcen allotled. lhc sctllcmcnl work Ms complered

dlrirs the year 1981 lnd setdemenr lccounts suppLied 1o Relenue Depuflment lor

mainiendce. According to lhe sonlemonl accounls snrvoy numbn 1(one) waalloltd
to Coovam Rilcr. Thc Total cxtcnr olRilo k 27.2150 Hcclarcs. Sincc rhc surlcy

ir$ conpleted only durnrg the year l98l the accounts preparcd duing sertlement as

per the provhions olAct 31 ol l97l Bere adopred and no sepaare Survey was done

during U.D.R. Scheine The same exrenl of27.23 50 IleclaEs was naintained lvilh

tho samc suney boundaries No aher.iion i. the River bounddies was msde in the

UDR s.hcmc. Thk can be scen lromtheVillase Map nainlained for the Villase The

Dare of Norification u/s ll ol the Tunrilnadu SuNe, and Boundaries Acr rvas

publisbed on 10.01.1988 (UDR Suney). ThoElore there is no change in lhe

bou.ddes olRiler in UDR Suruey xnd same boundaries and extetrt is manxained as

per the original Revenne Records. But durnE rhe year 2010 an extent of0.10.0 Acres

(0,25 ccnrs) has been added to paft.land in Suaey No.7ll4A 0s per the Ilon'ble IIish

coun odes in wP No.5751/2010 dared.l7.08.20l0 and rhe dver exlenr h riduced lo

27.ll.50llectures inslead o12721.50 Heclares. Howclcr thcrc is no chanec in thc

boundaries in restect ofrhe dispurcd land in Snfley No.98. The sane bounda es as

per old Revenu e Acco unts arc mainlainedeven now

Thc cncroachcd area ol118 sq.ft has been emoled by lhe ownere olrhe Fatra

lands in S.No.98/12,93/14 and s No.98/sAlB lhemselves and rhe unir hls reaLig0ed

nscompoond wall wilhin thcir patla lands boundarr andpEsenryfiere is no

encroachmcnt. Ihc Public Woi'ks Depanmenl has also conslructcd a wall.lone with
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l:urther joinr comnilree appoinled has obseBcd rhar l5mls Buffcr Zone as

demarcaLed in the CMDA ,pproled ptan has been providedlo lhe moin buildjnA otrhe tish
ma et. The Disrrict Revenne Of|er, Tnuull[ had lLso vdified and suNcved wnh rhc

Taluk Depury Inspecrorof Surleyor.

The Joinl Comhntee has also obseNed fiat addilional tand ot O.5(] ceft n
subsequently added to ihe approvcd land exrenl oD thc nonh easrem side and beins used ror
pa*ing olvebiclos coming into rhe fish da*er. rn rhe additjonat land a snralt shed and smali
lemple exisrs. Thc CMDA is lakine aclon and a show cause notice has becn issued b]
CMDA in letter No.EC/C,1/583 2022 daled l3 Ot.2022 ro rhe owner ot lhe buitdi,rs and
,€portcd that turther enforccnenr action wiu be raken nr duc cou,se as per rtre prcvhions ot
Tatuihradu l.wn and Courry Plannins Acl 1971. However rhe said remptc and small shed h
falh wirhin Ihe BullerZone,,

Therclore. I pmy rha! rhe Hon,bte NariooaL Crcen Tribunal (sourhern zone) Chchoai
may be pleased 1o acceptnracrion raken rlpon and rtrus ren.ler justice.

"92

Dr. Alby lotu Vaighese,
rcspond cnl herei r dcc lare
dr benolny knowlcdge

vditrcdua >-*ue:

S/o Joh. Varghcse l)isrricr Coilecror.T;uvallurDjsdcr. $e inh
.lrr \5 I '1'P" 

'.le"oo\.p. a-.ap Je a.Jd!on..

Verified arTi ura uru rhe 20 JaJ ot Ari 2022,

Dr5 COLLEC


